By Written Answers

¢c) As per the provisjons of the
statute governing the operations of
1IFCI, only limited companies and Co-
eperative societieg incorpprated and
registered in India are eligible for
assistance from JFCI. Keeping ‘n uew
the nationaj m'Sont;s viable project
in industries which are eligible tor
financial assistance in terms of the
provisions of the statute are sanction-
el assistance by the IFCI.

(d) The IFCI brings out gublicity
bro¢hures to- faciltitate the awareness
of IFCI's promotional activities
amongst the potentional clientele, The
State/Zonal/Regional Advisory Com-
mittees constituted by the TFCI also
act as the fora through which the
developmental programmes ard nxo-
motiondl activities of the IFCI, inclu-
ding those relating to backward areas,
new and technician_enfrepreneurs, are
publicised among members of the In-
dustry.

Indo-USA agresment om ‘Dﬂelppm
and Masagement Training Project’

4090. SHRI N, E. HORQ: Will the
Minister of FINANCE be pleased to
state:

(a) whether India and United States
have recently signed a grant agree-
ment entitled ‘‘development and ma-
nagement training project”; and

(b) if so, the details regarding the
purpose of the proiect and what will
be the cost of the project?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b) Yes, Sir. A grant agreement
for an amount of Rs, 23 crores ($2.4
million) was signed with the TUnited
States Agency for International Dev-
elopment on 30-8-1982 for a project en.
titled “Development & Management
Training’, The purpose of the project
is to strengthen the managerial aud
technical capabilities of public and,
where appropriate, private sector man-
power in areag of mutual concern to
the_two rides. The total cost of the
project is Rs. 7.8 crores of which the
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US contribution is expected to be Rs.
59 crores approximately, which is
likely to be made available in incre-
ments.

Take over of textile units of Swadeshi
Cotton Mills Cumpany Limited

4091. SHRI R. L. P. VERMA: Will the
Minister of COM:MERCE be pleased, to
state: ;

(a) what is the present position of
hearing granted o the erstwhile
maragement of Swadeshi Cotton Mills
Company Ltd, as per order dated
January 19, 1981 6f the Supreme Couyrt
in the matter of tike over of,six tex~
tile units of Swadeshi Cotton Mills Co.
L{d.,, under Section 18-AA of the 1L.D:R.
ACt and 3

(b) whether it is proposed Lo DQ-
tionalise the units and the company?

THE MINISTER CF STATE OF
THE MIISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) A hearing
was accorded to the erstwhile :nanage-
ment of Swadeshi Cotton Mills Co. Ltd.
in pursuance of the Order dated Lath
January 1981 of the Supreme Court of
India in the matter to take over ¢! six
textile units of Swadeshi Cotton M:ls
Co. Ltd. No decision has as yet been
taken consequent on the hearing.

(b) Final decision in the matter is
yet to be taken.

Sinly of Substantial and Gunny Bags
to FCIL, Etc.

4092. SHRI BHECKHABHAI: Will
the Minister of COMM'ERCE be pleas-
eq to state:

(a) whether it is a fact that jute in-
dustry is opposed to subply ‘A’ class
gunny bags to Food -Corporation of
India, Central Warehousing Corpora-
tion and other Foodgrains agencies of
the standard weight of 1.21 kgs. but
against it the gurnnay bags of 850
gramsg ‘th 950 grams weight on are
being supplied;





